Written Answers

e rcturn stream as an industrial feed
ock for his own captive consumption
it the balance left, if any, shall be sold
Crude Oil Refineries only.

Suggestions have been received for
lowing import of Naphtha freely for
>wer plants Review of Export and
nport Policy is an on going process
hanges are made as and when
msidered necessary in public interest.

M’s Fifteen Point Programme for

Minorities

2728. SHRI K. RAHMAN KHAN:
'iit the Minister of WELFARE be
cased to state:

(a) whether fifteen point programme of
«« Prime Minister for Minorities is being
wplemented;

(b) if so. the number of Minorities
:nefited by the programme, State-wise
wd programme-wise;

(c) whether Government have received
ymplaints that the programme for
finoritics is only on paper, and both
ate and Central Government are not
:xry  serious in implemcnt'}ng these
rogrammes; and

(d) whether Government will consider
:vamping the entire programme and
itroducing cffective programme with
udgetary allocation?

THE MINISTER OF WELFARE
SHRI BALWANT SINGH
‘AMOOWALLA): (a) Yes, Sir. The 15-
oint Programme for the welfare of
inoritics is being implemented since
day, 1983 all over the country.

b) Information is given in thc Anncxurc
See appendix 178, Annexure No. 64]
(<) No, Sir. The implementation of the
5-Point Programme is monitored at the
entral, State and District levels. At the
“entral level, Ministry of Welfare acts as
he nodal agency for the implementation
nd monitoring the programme. Ministry
f Home Affairs monitors the progress
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with regards to communal harmony and
protection of life and property. At the
State level the programme is monitored
at the level of the Chief Minister/Chief
Secretary. At the District level the
programme is monitored by the District
Review and Implementation Committces

hcaded by the District Magistrates/
Deputy Commissioners. Ministry  of
Welfare  organisc Regional Review
Meetings at various State/UT

Headquarters during 1995-96 undcr the
chairmanship of thc then Minister of
State for Welfare to inculcate a sense of
responsibility and seriousness in the
implementation of the programme.

(d) The task of reformulation
existing 15-Point Programme is u.
consideration of the Union Governme
However, at present the emphasis is on
effective implementation’ of the exising
programme. 7

Export Commitments

2729. SHRI ISH DUTT YADAV: Wil
the Minsiter of COMMERCE be pleased
to statc:

(a) the procedurc followed by
Government to cnsure that cxports do
take placc. as per commitment madc by
the companics whilc applying for forecign
collaboration;

(b) thc namcs of companics who havc
failed in thoir export commitment during
the last three ycars; and

(c¢) thc action taken by Government
against thosc companics?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
BOLLA BULLI RAMAIAH): (a) The
export obkligation on Forcign
Collaboration Approvals is monitored on
the basis of export rcturns filed by firms
to DGFT which is submitted in
accordance with the Legal Undertaking
exccuted by such firms with DGFT. The
Legal Undertaking contains the Export



